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BEFORE THE ADJUDICATIN G AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
- AHMEDABAD BENCH '
AHMEDABAD

[A 96 of 2018 in CP(IB) 200 of 2017
Coram: Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAIL

Pravmchandra Prem; 1bhal Raninga & Ors.

Section of the Companies Act: Section 19 of the Insolvency and Bankruptcy Code
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‘ORDER

Advocate Mr. Harmish Shah is present for Applicant, Advocate Ms. Ritu Shah on

behalf of the Ms. Thakkar and Pahwa 1s present for the Respondent in IA No.
36/2018.

Ld. Lawyer appearing on behalf of RP filed Vakalatnama and requested some time
to file reply.

Respondent is allowed to one days’ time with an advance copy to the petitioner.
Petitioner may file rejoinder, if any, within one da¥s on receipt of the reply.
List the matter on 23.07.2018.

o
MANORAMA KUMARI

MEMBER JUDICIAL
Dated this the 4th day of July, 2018.




